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Shri Justice V.S.Aqaarwal:

The applicant. bv virtus of the present petition.
seeks duashina of proceedinas initiated against him  with

traspect to certain alleaed misconduct. He sesks a

]

direction to regularise the ion bperiod frcm

H

Uspen:

{

7 12,1989 to 20.12.1997 and for release of arrears.
. Counter replv has been filed,.

3. Learned oounsel for the applicant. ot  the outset.

stated that without preiudice to his rights to take all the
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legal and factual pleas, if need arises. he has no
abiection 1f a direction is issued to the enauirwv  officer
to  complete the enauirv 3t the earliest. We arc informe:
that the enauirv officer has proceeded with the enauiry and

witnesses are beling examined.

4., In face of the atoresaid. without expressing ourselwvesz
on the merits of the matter and subiect to the rights of
the applicant and the authorities to take all the lesal and

factual pleas available in law., we dispose of the oresent

]

application directinag that the dizciplinarvy authority may
direct the enquirv officer to complete the enauiry
sraeferably within  four months of the receipt of the
certified copv of the present order and thereafter take
necessary action in accordance with law. This ic  subiect
to the condition that applicant will co-operate in
completion of the enauirvy proceedinas. 0.4, iz disposed
af .
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